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83.2007 lresent: The Hon'ble Mr.K.V.Sachidanandan 
X  Vice-Chairman. 

The Applicants, 204 in number, are 

Ministerial Staff in the Store Depot at 

NBQ under the control of Controller of 

Stores, N.F.Railway, Maligaon. Their 

grievance is that although the Calendar 

,of Holiday list for Staff, NBQ, N.F.Railway 

was all along 16+2 as the same as 

Headquarter and that of the Workshop 

ras separately with 15 Holidays but the 

authority by impugned modification has 

made a common Holiday Calendar w.e.f. 

006 with the Workshop i.e. for 15 days. 

Ekepresentations were made but to of no 

avail. Being aggrieved, the Applicants 

have filed this O.A. seeking the following 

reliefs:- 

Contd.P/2 
1 
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I) That this Hón'ble Tribunal may 
• 	 kindly be pleased to refund the 

wages deducted from the salary of 
. 	 The members of staff of Store  

Depot. of New Bóngaigaon, 
.N;F.Railway whø are the appiican 
and also to allow them to avail the 
olidays restóring/maintaing the 

number is, 16+2 as. they, have 
• 	 . 	 aaik 	 earlier .as per 

Gazette Head Qr. Holiday list in the 
interest of justie. 	. 	 ... 

Heard 	Mr ,  A R Sikdar, 	tearned* 

counèl for.... the ApDcats. Mr. Sikdar 

submitted that since their claim is 

covered under Indtstrial-Dispute Act, 

Applicants may be permitted to. approach 

appiate forum. 

Considering the facts and issue 

involved -in this case I am of the view 

that this Court may not be justified in 

adjudicating, the .ater which deorne 

under the purview ,of Industrial Dispute 

and • adrnitedly. a eprate forum has 

been prescribed by the Act. Accordingly, 

the O.A. is dismissed as withdrawn. The 

Applicants are at liberty to approach 

appropriate forum having jurisdiction, to 

adjudicate the issue. 

Vice-Chairman 
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IN THE CENTRAL ADMINISTRATI\/E TRIBUNAL 

GUWAHMI BENCH: GUWAHATI 

(An application under Section 19 of the Central Admjnjstr-ve 

Tribunal Act, 1985) 

Original Applicajon No. 	. 12007 

Sudhir Roy Choudhury & Others 

Applicants 

-Versus- 

The Union of India & Ors. 	 Respondents 

LQPSIS 

Applicants are all Ministerial staff (employees) of NBQ 

Store Depot under the control of Controer of Stores, Maligaon, 

N.F. 
RaHway, whereas the employees under the Workshop, NDQ 

are controfled by the Chief Mechanical Engineer, Makgaon. 

Afthough the Calendar of Holiday list for Staff, NBQ, N.F. Railway 

was all along 16+2 as the some as Head Quarter and that of the 

Workshop was separately with 15 Holidays but the authority by 

impugned modificatjo,i has made a common l -foflday Calendar 

w.c.f. 2006 with the Workshop i.e. for 15 Holidays. The 

applicants grievance is that although holidays are made common 

but they are not given sevvice benefIts like promotion facilfties, 

incentives increments and retjrment facilities etc. the 

applicants through their Associations/union represented to 
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restore earlier calendar for Store Depot but not considered and 

deducted salaries for those reduced holidays and hence this 

application. 

4 

I3T OFDATE WITHJNDEx 

SI. No. Dates Pajjjcun of events nnexure Page O;nQ. 
1. Cnral FIohday, 2005 1 33 
2. (Jeneral Holidays, 2006 2 - 
3. 13.2.06 Date of Memorandum against 

deduction of holidays. 3 - 39 
4. 23.9.2006 Date of Copy of Resolution 4 3 9 5. 5.10.2006 Date of representation 5 4' 0 
6. Common Holiday list, 2007 6 - I. 
7. 28.12.2006 Date of Representajjon 6(A) 42- 
8. 15.11.06 Date of Pleaders Notice and 

Acknowledgement Card. 7,7(A) -. 	3 -4 9. VAKALATNAMA 

Date of Filing 	
Filed by :- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ( 

GUWAHATI BENCH GUWAHATI 

(An application under Section 19 of the Central Adrninistrath 

Tribunal Act, 1985) 

Original Application No.5 t J2007 

Sudhir Roy Choudhury & Others 

Applicants 

-Versus- 

The Union of India & Ors. 	 Respondents 

Details of the applicant & Address 

1. Name of the applicant 

& Address 	 : (1) Sudhir Roy Choudhurv, Hd. Clerk/G 

S/o Sankar Roy Choudhury, 

Atul Ch. Basumatary, CDMS/Mrnn. 

S/o Late S.R. Basumatary, 

Kaj& Kanti Dey, CDMS/G, 

S/o LateNaresh Ch. Dey 

Cheni Ram Basumatary, DMS-I, 

S/o Late K. Basumatary 

Hitesh Das, DMS-I 

S/0 Jogen Ch. Das 

Sukha Ranjan Acharjce, DM5-I 

• 	 S/c* Late Sushi! Ch. Acharjee 

Dilip Kr. Basumatary, DMS-i 

Slo Sri S.N. Bacumatary 
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Satis:h Ch. Owary, DMS-J 

S/a Sri Dhaneswar Owary 

Ghanashyam Kalita, DMS-1 

S/a Late Nagendra Kahta 

• 	 (10) Jyotish l3arman, DM5-Il 

S/a Shri T. Barman 

Nanik Ch. Bania, DM5-li 

Sb Late Krishna Ram Bania 

Sunif Ch. Ghose, DM57I11 

S/a Late Sushli Chandra Chose 

Sarju Prasad, DMSiII 

S/a Shi Hari Prajapati 

Narayan Dey, DMS-Ili 

S/a Sri Kumud Ch. Dy 

Shyma Prasad Bane,lee, DMS-llI 

S/u Gopal Chandrd Bdnerjee 

• 	 (16) Pintu Ranjan Bhowmick, DM5-111 

• 	 S/a Rabindra Nath Elhowmick 

(17) Arati Das, Ch.OS/G 

S/a Barada Kr. Chamakar 

• 	 (18) Arati Sutradhar, OS-i 

S/0 Late E3isnanath Sutradhar 

Anil Ch. Baroj, OS_-I 

S/c Late Haraknjshna Barua 

Difip Kr. Choudhury, OS-I 
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S/a Jadhu Gop& Kar 

Arun Ch. Chakraborty, OS-I 

S/a Late Probodh Ch. Chakraborty - 

Bhubanswa r Barman, 

5/0 Late T.C. Darman 

Lakhinder Gayari, OS-I 

5/0 Late B.R. Gayari 

Ghanashyam Choudhury, OS-I 

S/a Late Chiranjibi Choudhury 

Chabi Bhatthcharjee, Hd. Clerk/G 

5/0 Late H.N. Bhattacharjee 

Laxmi Dhar, Hd. Clerk/G 

S/o Sri Prantosh Dhar 

Sankar Mthkar, Hd. Clerk/C 

S/a Late Abani Kr. Malakar 

Biksh Kr, Shrrna, Nd, Clerk/C 

S/c Late Karuna Kanta Sherma 

Bikash Sharma, Hd, Clerk/C 

S/o Late Hem Chandra Sharma 

Ashok Kr. Dey, Hd. Clerk/G 

S/o Late Makhan L& Dey 

Golap Ch. Sharma, Nd. Clerk/G 

S/a Bharat Ch. Sharma 

Ashim Sharma, Hd. Clerk/G 

5/0 Khagendra Nath Sharma 

-I- 

.' 
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.1omendra Bsurnatary, 'rid. Cerk/G 

S/a S. Basumatary 

Sunil Kr, Roy, Hd. Clerk/G 

S/a Suya Kanta Roy 

Dhiren Choudhury, lid. Clerk/G 

5/0 Late Hari Charan Choudhury 

Subhash Ch. Sarkar, Hd. Clerk/G 

S/o l3anobashi Sarkar 

Jay Karan, Hd. Clerk/G 

S/O Pardosi 

Tapan Kr. Roy, Hd. Clerk/G 

S/a Sri). Ch. Roy 

Subrata Dey, Sr. aerk/G 

S/o Broda Ch. Dey 

Sarnar Bikram Seth, Sr. CerkjG 

S/a Late Subodh Kr. Seth 

Saroj Kr. Tha, Sr. Cterk/G 

S/a l3ishnu Kant )h 

Suraj Pal Balmiki, Sr. Clerk/G 

S/a Gendalal B&miki 

Ranjit Roy, Sr. Clerk/G 

S/0 Late Rarnendra Nath Roy 

Babul Ch. Das, Sr. C!erk/G 

S/o Sri Bipin Ch. Das 

Sandip Sen Sarma, Jr. Clerk/G 
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S/o Late Nisit Sen Sarma 

Nimai K&ita, Jr. Clerk/G 

S/o Sri Ananda K&fta 

Hari Mohan Roy, Jr. Cterk/G 

3/0 Sri Upen Ch. Roy 

Orn Prakash Prasad, Jr. Clerk,/C- 

Slo Shekel Shaw 

Setrughane Prasad, Jr. Clerk/G 

S/O Masih Des 

Sure&h Kr. Mahato, MfDniver-III 

3/0 Gya Maheto 

Daljft Sinçjh, M/Driver-Ill 

S/o Santa Singh 

Akan Ch. Roy, 3/Driver-Ill 

S/o Prameswer Roy 

Shakii Pade Ganguly, L/Man-II 

S/o Shayma Pada Ganguly 

(S4) Karuna Kanta Des, M/Mw 

S/o Bisaru Ram Des 

Laben Ch. Brahrna, M/Man 

S/o Debo Brahma 

Debendra Ch. Denikye, Packer 

S/o Late Royen Des 

Dwejen Ch. Des, Packer 

5/0 Rajen Ch. Des 
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Bireswar.  Brahrne, M/Sorter 

S/o Late Monilal Brahma 

Niranjan Sarkar, Ch. OS/C 

$10 Late Gop& Ch. Sarkar 

M.L. Debnath, OS-I/E 

S/o Late Murarimohan Debnath 

Shima Biswas, Steno, Gr.I 

*S/o Ashim Kr. Biswas 

Rabindra Sharma, DMS-1/comp 

S/o M.L. Sharma 

Anima Bardoloi, Hd. Clerk/C 

S/o Sri B.M. bardo!oj 

Manoranjan Choudhury, Nd. Clerk/G 

5/0 Sri Hareswar Choudhury 

Ranendra Ch. Wary, Hci. Clerk/C 

S/o Geya Rem Wary 

Sisir Kr. Das, Nd. Clerk/C 

S/o Sri Jatindra Nath Das 

Sushil Kr. Das, Nd. Clerk/G 

S/o Late M. M. Des 

Prakash Baruah, Hd. Clerk/G 

S/oDwijendra Ch. I3aruah 

Kirenbala Roy, Sr. Clerk/G 

D/o Late Lankeswar Roy 

Vinod Kr. Choudhury, Sr. Clerk/G 
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I S/o Keshar Chanci 

• 	(71) Tamalika Mallick, Sr. Clerk/E 

S/o Late Tarun Kr. M&tick 

Ashutosh Kr, Dutta, Jr. Cerk/G 

S/o Late Satish Ch. Dutta 

Mitai Dutta, Jr. aerk/G 

S/o Late Tapan Dutta 

Braja Gop& Bhattacharjee, 

DMS-II/BNG1 

Pranay Kr. Biswas, OS-Il 

Tapashi Dey, Jr. Cierk/BNGN 

T.S. Mahflary, 

S/o Late Mahesh R. Mahilary 

Sri Jituram Bardofoi, HL-II, 

S/o Sukleswar Bardofoi 

Sri Ganesh Paswan, Tind& 

S/o Ram Gifiam Peswan 

Mrs. Bhabanj Barman, S/Mazcjoor 

S/0 Sukracherja Burman 

Sri Tapan Kr. Dey, S/Mazdoor 

S/o Blbhutj Sarkar Dey 

Sri Debashish Das, S/Madoor 

S/o Late Keshab Ch. Das 

Smt. Ahinj Barman, S/Mazdoor 

D/o Lt. Maijhuru Barman 
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t Sri Khirod Ch, Roy, S/Mazdoor 

S/o Narendra Ch. Roy 

SrI Ram Awatar, S/Mazdoor 

• S/O Shobba Gupta 

Sri Dilip Kr. Das, S/Mazdoor 

S/o Khirod Ch. Das 

Sri Jagjft, S/Mazdoor 

c Vo Ram Chander 

Smt. Nibashi Basumatary, 

S/Mazdoor 

S/o Ranjft Basumatary 

Sri DiHp Kr. Nath, S/Mazdoor 

Sfo Late Dinabandhu Nath 

Sri Digambar Sarkar, S/Mazdoor 

5/0 Lt. Mahendr -a Sarkar 

Smt Purnimabafa Barman, 

S/Mazdoor 

D/o Binod Ch. Barrnan 

Sri La! Bahadur, S/Mazdoor 

S/o Late Bishnu Bahadur 

Sri Heman Ch, Roy, S/Mazdoor 

5/0 Tara Prasad Roy 

Miss Sangith Kumari Sharma, HL-JI 

D/o Shjo Kumar Sharma 

Smt. Bidya Roy, S/Mazdoor 
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D/o S. Ram Roy 

Sri Kishoil Mohan Singha, 

S/Mazdoor 

S/o Shounia Sing ha 

Sri Latan Maridal, S/Mazdoor 

S/o R. Mand& 

Smt. Arati DaS, S/Mazdoor 

D/o Ram Singhasan 

Sri.Purna Bahadur, S/Mazdoor 

S/o Chota Koila 

Miss Man ika Dutta, S/Mazdoor 

D/o Late Manindra Dutta 

(101)Smt. Matura Parvati, S/Mazdoor 

D/o M. Appa Rao 

(102) Sri Chandan Mandal, S/Mazdoor 

S/0 Sri Sharnbhu Natli Mandal 

(103)SriKankan Boro, HL-II 

S/o Lakshmj Kt. Bóro 

(104)Srnt. Bacha Mahelu, S/Mazdoor 

•D/o B. Arkeya 

(105)Smt. Binu Baruah, S/Mazdoor 

Dfo Bipin Ch. F3aruah 

Sri Kaushik Das, S/Mazdoor 

S/o Keshab Raj Das 

Md. Maimuddn All, S/Mazdoor 
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S/0 Kalirnuddjn Au 

(108) Sri Sujit Kr. Choudhury, S/Mazdoor 

S/a Late K.L. Choudhry 

(109)San<ar Rajbhor, S/Mazdoor 

S/0 Muneshwar Rajbhor 

(110) Sri Raju Sah, S/Mazdoor 

S/o Late K. Nath 

(ill) Sri Jitendra Mahato, S/Mazdoor 

S/a Late R.J. Mahato 

(112)Sri Pabitra Roy, S/Mazcfoor 

5/0 Nandeshwar Roy 

(113)Botta Benkata Raman, S/Mazdoor 

S/a B. Appa Rao 

(114)SrntBaneswari Brabma, S/Mazaoor 
D/o Harendra Brahrn 

Sri Dandeswat-  Barma,, S/rvlazdoor 

S/a Bhabeshwar Barman 

Sri Shiv San kar Passi, S/Mazdoor 

S/0 Ramfiarak Pasi 

(117)Smt Rudabafa Sutradhar,  

S/Mazd oar 

D/o Ghana Kanta Sutradhar 

(118)Srj RanjjtKr Dey, S/Mazdoor 

S/o Arnulya Ch. Dey 

(119)Srj Blnod Basfore S/Mazdoor 
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S/o Late Badri Basfore 
	d 

Sri Binoy Krishna Rava, S/Mazdoor 

Sb Debeshwar Rava 

Srnt. Manju Mandat, S/Mazdoor 

D/o Pansh Ch. Mandal 

Srnt. Putul Das, S/Mazdoor 

D/o LateNirmaf Ch4 Das 

Sri Manoj Kr, Basumatary, 

S/Mazdoor 

S/oChakrarnoniBasumathry 

Sri Shiv Nath Chakraborty, 

S/Mazdoor 

S/o D.K. Chakraborty 

Md. Eyakub All, S/Mazdoor 

S/o Late Kh&iI All 

Sri Swapan M&i, S/Mazdoor 

S/o Late Ranjit M&i 

(127)Smt. Pianfta Roy, S/Mazdoor 

D/o Karuna Roy 

Sri. Makkar Bahadur Thapa, 

S/Mazdoor 

S/o Baf Bahadur Thapa 

Sri Sanjft Basumatary, S/Mazdoor 

S/o Dayaf Singh Basumatary 

(130)Smt. Indrawati Devj, S/Mezdoor 



j 

12 

D/oRamSuratYadav C4 
- 	 (131) Smt. Mithil-da-N-Sangma, 

• 	 S/Mezdoor 	
V 

• 	

V 	 D/o R&ance-R-Marok 

(132) Srnt. Chandrakala Devi, S/Mazdoor 

D/o Late Rajendra Singh 

• 	 (133) Sri Khagen Ch. Das, S/Mazdoor 

S/a Late Ganesh Ch, Des 

(134) Sri Mahendra Ch. Basumathry, 

	

• 	 S/Mazdoor 

S/o Charan Singh Burnatary 

	

• . 	 (135) Sd Jayanta Kr. Roy, S/M&zdoor 

S/o Late Khanin Ch. Roy 

(136) Rabindra Des, S/Mazdoor 	• 

S/o Jogodish Ch. Des 	. 	 V  

V. 	

• 	 ( 137)Gjfjsh Cli. Roy, S/Mazdoor 

	

V 	 S/o Rathin Ch. Roy 	
V 

	

• V 	 • 	

( 138) Sri Pahato Singha, Tind& 	 V 

• 	 S/a Kamleswar Singha 

	

- 	 V 

 (139)Md. Ahidul Islam, S/Mazdoor 

• 	 • 	S/oArafatAj 	 V 

(140)SriGautarnhatthcharjee 	 V 

S/Mazdoor 

• S/0 Lt Bhabendra Nath Bhattachar-jee 
• - 	 (141)Smt. ManjuDey,S/Mezdoor 
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D/o Late Badal Dey 

(142)Smt. Ramdana Devi 1  S/Mazdoor 

D/o Shyam Kãnti 

Sri Rem Jyotish Prasad, S/Madoor 

S/a Ramakanta Prasad 

Babu .]ha, S/Mazdoor 

S/a Parmanand Jha 

Sedananda Barman, lInda! 

S/a B. Berman 

(146)Arnar Basumatary, S/Mazdoor 

S/a Puma Basumatary 

Smt. Surjee BsfOre, 

D/o Jamuna Basfore 

Sri Indra Mohan Brah°ma Patgiri, 

linda!, 

S/a Late Bipin Brahma Patgiri 

(149)Smt. Pramlia Hazar:jka, 

D/o Phatik Hazafika 

(150) Sri Ganesh Basumatary, S/Mazdoor 

Dhajendra Basumatary 

(151)Sri Bishandee Vadev, S/Mazdoor 

S/o Thag Yadev 

(152)Sri Raj KumarYadav, S/Mazdoor 

Sb Ranjit Yadav 

(153)Smt. Kunti Besfore, S/Mezdoom 
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D/o B&irarn Basfore 	 5,' 

Sri Ghanshyam Das, S/Mazdoor 

S/o Banda Ram Das 

Sri Jackson Marak, S/Mazdoor 

3/0 Soniram Sangma 

Deo Nath Bharatt, S/Mazdoor 

S/0 Kilash Bharatj 

Dayef Ch. Singha, S/Mazdoor 

5/0 Chandicharan Singha 

Sri Phuendra Singha, S/Mazdoor 

5/0 Khagendra Singha 

Sri Someswar Roy, S/Mazdoor 

S/o F-far Gobinda Roy 

(160)Smt. Maya Rni Dey, S/Mazdoor 

D/o Late Pulin Bihari Dey 

Sri Goutarn Prasad, S/Mazdoor 

S/o Late Boghu 

Sri Upen Ch. Rava, S/Mazdoor 

Sf0 Late Bafahu Ram Rava 

Sri Shibu Roy, S/Mazdoor 

5/0 Lt. Radha Ch. Sutradhar 

Sri Arun Kr. Baruah, S/Mazdoor 

S/o Daman Singh Baruah 

Sj Nibaran Roy, S/Mazdoor 

S/o Lt, Chancjra Kante Roy 
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Sri B&iadur Choudhury, S/Mazdo 

S/o Lt. Chirendra Choudhury 

Sri Girindra Sarkar,SfMazdoor, 	Qr 
S/o Late Aswini Kr. Sarkar 

(168)Smt. Panchemi Dairnary, S/Mazdoor 

D/o Kishore Daimary 

Sri Binod Sharma, S/Mazdoor 

S/o Ayodha Sarma 

Sri Ram Krishna Roy, S/Mazdoor 

5/0 Late Bhupcn Ch. Roy 

Sri Chinoy Narzary, S/Mazdoor 

S/o Rajen Narzary 

Sri Kartik Seal, S/Mazdoor 

S/a Late Mapi Seat 

Sri Ambrika Roy, S/Mazdoor 

Slo Akhil Roy 

Md. Ajijur Rahman, S/Mazdoor 

S/0 Mahir Uddin 

Md. Samsut Alam, S/Mazcloor 

S/0 Wajuddi Ahmed 

(176)Karuna Barman, S/Mazdoor 

S/o liken Barman 

(177)Suresh Das, S/Mazdoor 

S/o Darmeshwar Das 

(178)Amr,ka Brahma, S/Mazdoor 
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S/o Khageri Brahma 

Hakim Ch. Brahma Boro, S/Mazdoo 

Sf0 Late Ananda Brahrna Boro 

Gadadhar Barman, :S/Mazdoor 

S/o Late Sashi Mohan Barman 

Kishore Kr. Baruah, S/Mazdoor 

5/0 Lt. Bhaban Mohan Baruah 

(182)3ogesh Brahma, S/Mazdoor 

S/o Dharmeshwar Brahnia 

Sattsh Ch. Basumatary, S/Mazdoor 

S/o Narendra Basumatary 

Paresh Ch. Sharma, S/Mazdoor 

S/o Lt. Chakraswar Sharma 

(185)Jetendra Ch. Paul, S/Mazdoor 

S/o Late Kanailal Paul 

(186)Madaram Brahma, S/Mazdoor 

S/a Late Tarun Brahma 

(187) Dha rmeswa r Bra Ii ma, S/Mazdoor 

S/o ft BhabeshwarErahma 

(i88)Sjrnbhu Ram Kakatj, S/Mazdoor 

S/o Dharmdhar Kakati 

Ram Kr. Teli, 5/Mazdoor 

S/o Lt. Ram Bhuj Tell 	0 

Utpaf Das, R/Sorter 

S/o Late Biswanath Das 

00 
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Purnirna Berman, R/Sorter 

D/o Ambika Berman 

Draupadi Sutradhar, R/Sorter 

D/o Late G. Sutradhar 

Kishandee Bin, R/Sorter 

5/0 Late Ganalaf Bin 

Biju Roy, S/Mazdoor 

S/o Late Animesh Roy 

Amer Nath Prasad, S/Mazdoor 

S/0 Late Ramdar 

Biswajft Des, S/Mazcfoor 

5/0 Late Mani Des 

(197)Kalpana Kujur, S/Mazdoor 
	 Li 

0/0 Late Surnan Kujur 

(198)Ahok Mandal, S/Mazdoor 

S/0 Late Achar Mandal 

Bharat Des, S/Mazdoor 

S/o Late Jogoru Das 

Raj Kumar Prasad, S/Mazdoor 

S/a Late Rem Prasad 

Nandjnjbea Medhi, S/Mazdoor 

D/o Lt. Dilip Kr. Medhi 

(202)Sabjtrj Brahme, R/Sorter 

0/0 Lt. Daulat Singh Brahrna 

(203)Chandana Acher-jee, S/Mazdoor 
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- D/o Lt. Dinesh Cli. Acharjee 

(204) Smt. Hemlata Baruah, S/Mazdoor 

D/o Daburu Ram Choudhury 

All are employees, Store Depot, 

N.F. Rafiway, NBQ, P.O. New 

Bongaigaon, Dist. Bongaigaon. 

Designation. 	 Employees Store Depot, NBQ 

Particulars of the Respondents: 	1) The Union of ndia,' 

through the Secretary, 

Ministry of Railways, Govt. of 

India, New Delhi - 110 001. 

The Gener& Manager, N.F. 

Railway, Maligaon, 

Guwahati-Il. 

The Chief Workshop Manager 

N.F. Railway, NBQ, P.O. & 

Dist. Bongaigaon (Assam). 

- 

Against the impugned arbitrary reduction of Holidays in 

Store Depot of NBQ and arbitrary cut in wages. 

JurLsdict on of the Tribunal 

The applicants declare that the cause of action has arisen 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 
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The applicants declare that this application is filed before  

this Hon'ble Tribunal within time limit prescribed unde 

Section 21 of the Administrative Tribunal Act, 1985. 

4. 	Facts of the Case: 	
I 

4.1. That the applicants are ministerial staff in the Store Depot 

at NBQ and their controlling Officer is Controller of Stores, 

N.F. Railway, Maligaon. All the said applicants/employees 

are natural persons, citizens of India being permanent 

residents of various places within the State of Assam and 

as such they are entitled to the rights, privileges and 

protection available to a citizen of India guaranteed by the 

Constitution and other seWed laws of the land. 

4.2. That the applicants/employees beg to sthte that there has 

been uniform holiday list followed by the offices in Railway 

situated within the State of Assam, West Bengal, Bihar & 

Tripura. The holidays enjoyed by the North East Railway 

Employees were more or less same, i.e. 16+2 for the 

above noted States in addition of restricted holidays. 

Although there has been Minutes in the year 1993 held in 

Tindharia, West Bengal that there will be a common 

holiday for New Bongaigaon, Bongaigaon and Dibrugarh. 

Inspite of this Minutes the common holidays were 

maintained upto July, 2006. 

(I  

H:.: 

 Ar
- 
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Photocopies of the holiday list for Assam 

& West Bengal are annexed as Annexure 

No.1 in series. 

4.3. 	That the applicants 	beg 	to state that the 	Holiday list 

applicable for the ministerial staff, Stores Depot, NBQ has 

been 	all 	along 	same as 	Holiday 	list of Head 	Quarter 

Maligaon, i.e. 16+2 till it has been modified by Office letter 

dated 	1.9.2006 	issued 	by 	the 	General 	Manager, 	NF 

Railway, 	M&igaon. 	By said 	modification one 	holiday of 

Janmastami of 16.8.06 was subsequently declared working 

day. On the said date all the employees/workmen of the 

department numbering 204, all went to the office for 

attending their duties as per Calendar of Store Holidays 

but they were prevented to attend the office. 

A photocopy of the General Holidays List- 

2006 (Assam) is annexed as Annexure 

No.2. 

4.4. 	That the applicants beg 	to state that the 

salary of the workmen who are staff of Store 

DePOt/NBQ has been deducted for availing holiday on 

16.8106 	which 	is 	a 	Gazette 	noWied 	holiday. 	The 
Janmastami 	Tithi 	is 	a 	Gazette 	notified 	holiday. 	The 

applicants on being aggrieved on such deduction of pay 

resolved 	on 	2:3.9.06 to 	protest for not availing 	them 

Gazette holiday and against the pay cut. It is pertinent to 
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mention here that CWM/NQQ has issued letter no. 

E/M/122/l/pt-XI dated 7.1.06 and 7.2.06 regarding 
	NO 

holiday to be observed by the Store Depot of NBQ, As per 

said letters of holidays of store depot at NDQ has been 

reduced contravening the Railway Board's instruction. The 

matter of holidays of NBQ was once raised in a meeting of 

D/JCM held with the Railway Board vide item No. 

E(LR)1/93/JCM 2-4 dated 8.9.93. The minutes of the said 

meeting addressed to the GM(P)/MLG was as follows: 

"Under examination in case orders have not been 

physically implemented in N.F. Railway this 

implementation would be held in abeyance" 

Therefore, the change in holidays is in violation of 

the Minutes of the said meeting. The applicants through 

their Unions represented to the General Manager(p) on 

13.2.06 immediately after notification dated 7.1.06 and 

i 	the iio. of 1,as well as aftec - 

deducjon of salary on 16.8.06. The aPplicants crave the 

leave of this Hon'ble Thbunaj in not annexing the copies of 

notifications dated 7.1.06 and 7.2.06 which may be called 

for from responden 

A copy of the Memorandum dated 

13. 2.06 against the deduction of holidays 

is annexed as Annoxure No.3. 
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A copy of the resolutIon dated 23.9.06 is 

annexed asAnnexure No.4. 

4.5. That the applicants beg to' state that some of the 

applicants represented by N.F. Railway Mazdoor Union 

have represented the General Manager (P), N.F. Railway, 

Maiigaon, Guwahati-li with a prayer for refunding the 

wages deducted for availing holidays on 16.8.2006 and 

also prayed for restoring the number of holidays as notified 

by the Gazette and enjoyed by them prior to the reduction 

of holidays. in making such prayer, the applicants 

contended that such deduction of salary is in violation of 

the provisions of payment of Wages Act, 1936. It is further 

- contended that as per provisions of section 9(A) of the 

Industrial Disputes Act, 1947 read v ith the Fourth 

Schedule ibbrn No.5 any change in holiday is termed as 

change th service condition and such change without prior 

notice under due' format is vIolative of provisions of 

Industrial Disputes (Central Rules) 1957. In the given case 

no notice was issued to the applicants. But no actIon was 

taken up rather the said authority has further deducted 

salaries of 12.9.06 and 6.10.06. As per the Calendar of 

N.F. Railway 16.8.06, 12.9.06 and 6.10.2006 areholidays 

(vide Annexure No.2) but the same are declared working 

days for,  the omployees of Store Depot of NBQ. The 

apphcants are also .havthg a copy of the Calendar of N.F. 
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Railway, 2006 but crave the leave of this Hon'ble Tribunal 

in not annexing the same to avoid inconvenience, which 

may be produced at the time of hearing if so called for. 

A copy of the representation dated 

5.10.06 is annexed as Annexure No.5. 

4.6. That the applicant begs to state that inspite of considering 

the prayer of the petitioners Association, their pay has 

been cut for the aforesaid three holidays and holidays list 

for 2007 has been published reducing the number of 

holidays from 18 (16+2) to 15 days. This has been notified 

by Notification No.E/M/122/1/pt-XI dated 21.12.2006, in 

the said notification it is noted that it has been allegedly 

made in consultation with the recognised UnIons of NBQ. 

But in fact no fruitful consultatjn was held and the 

applicants has strongly opposed the unilateral reduction of 

holidays and by submitted representation dated 28.12.06 

prayed for allowing them to avail 16+2 holidays. 
l ) f4J 

A copy of the representation dated 

28.12.06 annexed as Annexure No.6,A 

4.7. That the applicants beg to state that the applicants are 

employees of NBQ Store Depot attached with the NBQ 

Workshop. The applicants are ministerial staff controlled by 

Controller of Stores, Maligaon, N.F. Railway whereas the 

employees under the workshop are controlled by the Chief 

Mechanical Engineer, Maligaon. Since the year 1965 the 

Sj  
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calendar of Holidays for Ministerial staff was 16+2 which is 

same as that of- the. Head Quarter. The Calendar of the 

Workshop empibyces has :atI along been prepared 
	

, 

separately with 15 Holidays. The autho,ity by the 

impugned modification of the calendar made common 

holiday w.e.f. 2006 for both the employees of stores depot 

and that of the workshop, NBQ. But it is regretted that 

there has been vast gap in between the service 

condftions/facje provided to. the applicants and the 

employees of the Work shop although both are under same 

establishment. The employees of Work shops are availing 

facilities like - (I) promotional facilities, incentives; .(ii)free 

from responsibjljs of issue, receipt, acknowledgement 

and etc.; (iii) Increments and better retirement faciiiUes - 

A Khalasj appointed under workshop promoted in the rank 

of Forernan/Grade4/Charge Man/Master Craftsman etc. 

and retired with Rs. 10/9 Lakhs retirement benefits, 

whereas a grade IV employee of Stores Depot retired in 

the same rank without any promotion and hardly receives 

1.5to 2.00 Lakh of retirement benefits. Although out turn 

urift reduces from 84 to 315 units per month even then our 

holidays has been reduced without any reason and the 

applicants have not been receiving any incentives whereas 

the workshop staffs are getting incentives of Rs.2000 to 

3000 per month, this is a serious disparity and 
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discrimination in the service condition of the applicants. 

But it is regretted that the appiicants/ employees of the 

Store Depot, NBQ are deprived of and discriminated from 

such facilities. 

4.8. That the applicants beg to state that they have requested 

the respondent authority for refunding the wages deducted 

by serving a Pleader's Notice dated 15.11.06. By the said 

notice, they also prayed for restoration of number of 

holidays as availed earlier by the staff of store Depot NBQ. 

But no considerj has been paid. 

A photocopy of the Pleader's Notice 

dated 15.11.06 and its acknowledgement 

card are annexed as Annexure No.7 & 

I 	7(A) respectively. 

4.9. That the applicants beg to state that since all of them are 

employees of Store Depot, NBQ, ,N.F. Railway and having 

been aggrieved similarly by the deduction of their wages 

and not availing them to enjoy holidays as per Head 

Quarter Gazefte notified Holidays and the change of 

Calendar only in, respect of Store Depot employees 

affected simUarly hence this joint 
petitIon. Although they 

represented the authority through various Unions, yet their 

CV 	grievances are same. Tvs 	
c Yp,a1 

4.10. That the applicants beg to state thattheir 4 days salaries 

have already been deducted and there is likelihood of 

ISO,  
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deducting for 16.2.2007. The applicants require an urgent 

interim protection for restàring the earlier calendar of 

holidays i.e. for 16+2 days instead of 15 days. 

5. 	Grounds for Relief with Legal Provisions: 

Fdr that the learned authority has committed grave error 

of law and facts in deducting the salaries of the holidays 

availed by the members of the staff of Store Depot, NBQ, 

which are holidays notified in the Head Quarter Calendar. 

For that the learned authority has commftted 

discrimination, violation of principles of natural justice, 

illegality and arbitrariness in reducing the number of 

holidays to be availed by the applicants under NBQ Store 

Depot. 

HI) For that the impugned reduction of holidays is against the 

minutes of the meeting of Dc/JCM held with the Railway 

Board as addressed to the GM(P) MLG by a commuffication 

No.E(IR)/I/933CM 2-4 dated 8.9.93. 

IV) For that the applicants submit that deducting salary of the 

staff of Stores Depot/NBQ for availing Gazette notified 

Holidays on 16.8.05, 12.9.06 and 6.10.06 for Janmastarni, 

Tth1 of Sri Madhab Dev and Lakshmi Puja respectively are 

illegal, arbitrary and violations of provisions of payment of 

Wage Act, 1936. Section 9-A of the industrial Disputes Act, 

1947 read with item 5 of the Fourth Schedule and also 
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read with Rule 34 of the industrial Disputes (Central) 

Rules, 1957 provides that any change in holidays is termed 

as change in service condition for which due notice is to be 

given to the staff under due format as per provisions of 

Industrial Dispute (Central Rules), 1957. But no such 

notice was issued. As such change in Holidays made in the 

case is violative of aforesaid statutory provisions of Rules 

and Act in force. Hence the deduction of wages is illegal 

and arbitrary and liable to be interfered by this Hon'ble 

Tribunal giving appropriate direction. 

V) 	For that the applicants beg to submit that although the 

applicants are serving as Store Depot Staff, NBQ alongwith 

the employees of Workshop, NBQ under the same 

establishment but the respondents authority maintaining 

two sets of policy for staff of Store Depot, NBQ and staff of 

Workshop, NBQ. The grievance of the members of staff of 

Store Depot, NBQ is that they are not getting any 

promotional facilities, incentives, increments and 

betterment facilities which the employees of the Workshop 

NBQ are availing. Even the employees of Workshops are 

exempted from the responsibilities of issue and receipt. 

This is absolutely a discriminatory policy towards the 

members of the staff of store depot against which the 

applicants are raising claims time to time but no heed is 

paid to redress their grievances. The respondent 
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authorities are bound to give equal facilities like incentives, 

promotional benefits, retirement and etc. in the event of 

making common holidays with the:workshop employees, 

NBQ. The respondent authorities discriminating the 

applicants by not providing th'e aforesaid service benefits 

but curtailing the earlier holidays calendar making a 

common holiday calendars with the workshop employees, 

No 
For that the action of the respondents has hit hard to the 

service rights of the applicants. 

For that, non-consideration and non-disposal of the clarn 

of the applicants has amounted violation of principles of 

Natural justice. 

For that the authority acted beyond jurisdiction. 

Details of Remedies Exh "c 
' 

The humble applicants submitted representation dated 
fJj,j94)/t\ 

13.2.06, 5.10.06, 28.12.06 and Pleader's Notice dated 

15.11.06 which are all pending for consideration and no 

order has been passed as yet on the said representations. 

Matters not pqeVious ly  filed tpending with an 	tter 

Cou rtjFribun&;- 

The applicants declare that no application/case has been 

filed in any other court regarding the present matter. 

8. 
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Under the circumstances stated above the humble 

applicants most respectfully prays for following relief: 

I) That this Hon'ble Tribunal may kindly be pleased to 

pass an order directing the authority to refund the 

wages deducted from the salary of the members of 

staff of Store Depot of New Bongaigaon, N.F. Railway 

who are the applicants and also to allow them to 

avail the holidays restoring/maintaining the number 

as 16+2 as they have availed holidays earlier as per 

Gazette Head Qr. Holiday list in the interest of 

justice. 

To pass any other order or orders as deemed fit and 

proper by the Hon'ble Tribunal in the intcrost of 

justice. 

Interim Relief Prayed for:- 

In the interim the applicant prayed for 

a direction for allowing the applicants to avail 

holidays as per Gazette Head Qr. Holiday list 

restoring the number of holidays 16+2 days and no 

further deduction of salary shall be made for availing 

the said holidays in the interest of justice. 

Details of Postal order:- 

Postal Order No. : 	13143 
Dateoflssue 	: 
Issued from 	: 
Payable at 	: 	Guwahati 
List of Particulars :- 

As per Index 
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VERIFICATION 

I, Sudhir Roy Choudhury, S/o Sankar Roy Choudhury, 

aged about LI years, resident of Central Colony, P.O. 

New Bongaigaon, Dist. Bongaigaon, Assam do hereby 

verify that the contents in paragraphs 1, 2 1  3 ..... and 4 1 
true to my knowledge and paraçjraphsid 

 ~11~ 0-1  
are believed to be true as legal advice and I have 

not suppressed any material fact. 

And I sign this verification on this 	day of 

,LJ,,J2007 at Guwahati. 

- 	 Date: 

Place: 
	

Signature of Applicant 
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• 	

•i  

ii I 	j• 	
JDays i '1 Magii Bihu , 	I 	

14 ' Oi 20051 	' 	Fnday.  
2 sfd-U2-Loh 	1 	

21,- 01 -2OO5 	Friday,  
3 ? Reubjic Day 	

26 -01 - 2005 	We1ne, 'i 4 DOWGO Friday , 	I 	1 	25 ,-03- 2005 	rtida 
• 	

I 	. 	' 14,2oo5 	
Thursday. Assme NewYears Day 1 	i5 04 - 2005 	Friday. 

7 BUddhjjrjma 	
23- 	2005 	Monday 6 tndependce0 	
15O2oo5 	Monday 9 ShaflkardvTithI  

M 	 05o9 2005 	onday 
10 	ahatma Gandhj'hda, 	 M02 - 10- 2005 	Sunday 11 Purga Puja (Mat 'Astam 	11 - 10- 2005 	Tuesday 12 Purga uja MahaJavamJ) 	12- 10- 2005 •'13 Prga. Puja (Maha Dasharn) 	13- 10 2005 	Thursday 14 KahPUJ&DeGPaIIL 	

01 -ii -2005 	Tuesday 
:15 Id-UFre' 	

04 - ii -2005 	Fdday 
16 Guru Naa' 8hday 	

15- ii -2005 	Tuesday 

-2006 

ag

Date 
2 Shilpi Divas • 	

17- - 2005 	Monday 
3 ShivaRat 	

08Q32oo5 	
TUday 

4. Prop 	Moharnmedls Birthday, e. Mahavirjyj 	
22o4..2oo5 	Friday 

5 Madhabdev Thhj. 	
- 	 24 -08- 0Q5 	Wedéay.  

6 Sabe Barat 	
20-09- •20o5 	TtIday 

7 
Durga Puja (Maha Saptami) 	

10 - 10-2005 	Môndy .  
8 Katj Bihu 	

18- 10-2005 	
Tueay 

• 9 Chh Puja 	
07- ii - 2005 	Mnday.  

10 : Lachjt Divas 	.. 	
:24-11 -2005 	Thursday 

	

02 - 12- 2005 	Friday 

Occasio Janmasfamt 	
27o2oo5 	1 Sree Panchami 	13Q22003 

2 	Vtskarma Puja 	3-2ü 	2 Muham 	
20-022005 

I 	

3. Ram Navaj 	• 1 4. Laxj Puja. 	16102QQ5 S. Chstma$ Day 	25-122005 

OrLi 

iT 

- 
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W€st BGL 
_________ bate : • 	boy 

1. Makar Sankrantj 14 - 01 - 2005 Friday. • 2 d-Uz-Zoha. 21 - 01 - 2005 FridayS • 	3 Republic Day. 26 - 01 - 2005 Wednesday. 4 
5 

Shiva Ratri 
DoUood Friday 

08 	03- 2005 Tuesday 

6 Benga'i's New Years Day 
25 - 03 - 2005 
15.- 04 - 2005 

Friday. 
Friday, 7 

8'.tndependenceDay.. 
Buddha Pumima 	. 23 - 05 - 2005 Monday 

9 
. 

Mahatma Gandhi's/Birthday 
15-08-2005 
02 - 10 - 2005 

Monday 
Sunday 10 .Durga Puja (Maha Astami). 11 - 10 - 2005 	. 

. 
' Tuesday 1 	ii Durga Puja (Mahá Navami). 12 - 10 - 2005. Wednesday 12 OurgaPuja(Mahaoashamj) 13-10-2005 Thursday. 13 KaIipujaJDeepajj 01 - 11 -2005 Tuesday 14 td-uI-Fjtre. 04-11 - 	005 Friday. 15 

.lGuuNaaisBirthday. 
.ChhatPuja 	. 07-11-2005 

. 15-11-2005 
Monday. 
Tuesday 

Restricted Ho'idays 2006 

. ccasions bays 
1 Chaitra Sankrantj 14 - 04 - 2005 Thursday. 2,, Prophet Mohammed's Birthday/ 

3 
Mahavirjayantj 
BirthdayofRNThakur 

22 - 04 - 2005 
0905-2005 

Friday 
Monday. 4 

5 
Rath Yatha 
Raksha Bándhan 	. 

08 - 07 - 2005.. 
'19 - 08 - 2005 

Friday 
Friday 6 

7 
Ganesh Chaturthi 07 - 09- 2005 	.•. Wednesday 

8 
Sabe Barat 
Mahalaya 

20 - 09 	2005 	. Tuesday 
9 

. 	. 	. 
Durga Puja (Maha Saptãmi). 	• 

03 - 10- 2005 
10 - 10- 2005. 

Monday. 
Monday. • 	. 	10. 

Ii 
KatiBihu 	 ,. 
Bhatri Dwjtja 

18-10-2005 Tuesday .. 	. 03-I1 - 2005 Monday. 

1 
t. 

:2. 
Janmastami 	27-08-2005 
\/iskarma Puja 	17-09-2005 

Netaji's Birthday 
Sree Panchami 

23-01-200'5 
13-02-2005 - 	. 	 . 	. 	. Muharram 20-02-2005 . • 	. Ram Navami 	• 17-04-2005 

SLaxmiPuja . 16-10-2005 



nèrd Hodoysoo 
Bihar 

1 Id-Uz-Zoha 	1 	 21-01-2005 	Friday 2 Repubhc Day 	 2 - 01 2005 	Wednesday.  * 	3 Shrv Ratn 	I 	08 - 03 - 2005 / 	Tuesday 4 'HaIl 	 24-03- 2005 	Thursday 

	

1.5 Good Friday 	. 	25 - 03 2005 	Friday. 6 Prophet Mohammed's Birthday! 
Mahavfr jayanti 	: 	 22 - 04 - 2005 	Friday 7 Buddha Pumjrna 	 23 - 05 - 2005 	Monday • 	8 Independence Day, 15-08-2005 

"• 	 Monday 9 Ganesh Chaturthi 	 07 - 09 - 2005 	Wednesday 10 Mahatma GandhI's/Birthday 	02 - 10- 2005 Sunday 	
'I 11 •DurgaPuja (Maha Navami). 	12- 10-2005 	Wednesday 12 Durgapuja (Maha Dashami). 	13 - 10- 2005 	Thursday, 13 .KaIipuja/Deepajj 	 01 -11 - 2005 	Tuesday 14 Id-ul-Fitré. 	. 	S 	 04 - 112005  2005 	Friday. 

• .. 15. Chftat Puja 	 H 	. 	07- 11 - 2005 	Monday: 16 Guru Nanak's Birthday 	15 - 11 - 2005 . 	Tuesday 

• 	 . 	
S 

 

Restricted ioy 200 

Days 
1 ' MakarSankranti 	. 	14 - 01 - 2005 	Friday. • 	.2 Guru Rabldas 8irthdy's 	. 	4 - 02 - 2005 	Thursday. 3 ,ChathaSankntj 	. 	.' . 	 2005' 	Thursday.. 4 Rath Yatha 	 08 - 07 - 2005 	Friday S Räksha'Bandhan .. . 	. 	19-08-2005 	Friday • 6 Sabe Bat-at 	 20 -09- 20O5 	Tuesday : 	7 Mahalaya .' 	 . 03 - 10- 2005 	Monday. 8 DurgaPuja(MahaR$tarnj) 	. 11 -10-2005 	Tuesday 9 :KtIB1h 	 •., 	18-10-2005 	Tuesday 10 :Bhatri Dwitia (Bhaldu

.
j) / 	. 03 - 1-1 - 2005 	Monday. 11 . . Birthday's of Guru Tag Bahadur 	24 - 11 - 2005 	Thursday 

Occasion 
Janmastami ' 	• : 27-082005 • l.Netaji's'Birthday 	23-01-2005 2 	\(iswakarma Puja 	17-09-2005 	2 Sree Pancham 	13-02-2005 

.3. Muhaam 	.20-02-200 
H 	 4 Ram Navam, 	17-04-2005 J 

	

I 	 5 Laxm, Puja 	16-10-2005 
6 Christmas Day 	25-12-260 

• 	

. 

S. 	
' 	 • 	

. 1 	. 
• 	: 	• 	 • 	 •. 	 . 	S 	' • 	 , 	 S 	 S  

I , 	, 	 • 	 S 	 • 
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- 	 General Hofldoys- 2005 
Tripuro 

OCCSjOflS 

I td-Uz-Zoha 	 21 -01 - 2005 	Friday.  
2 Repub'ic Day. : 	 26 01 - 2005 	Wednesday. 
3 Shiva Ratri 	 08 — 03 — 2005 	Tuesday 
4 Holi 	

e 
1 	 24 — 03 - 2005 	Thursday 

5 Good Friday 	 25 — 03 — 2005 	Friday. 
/ 	& Biju Festivai 	 14 — 04 - 2005 	Thursday. 	- 

7.'enaIi's NewYears Day 	15-04-2005 	Friday. 
8 Buddha Purnima 	 23 — 05 - 2005 	Monday 

"L. 9 Independence Day. 	 15-08-2005 	Monday 
- 10 Mahatma Gandhs/Birthday 	02 -10-2005 	Sunday 

DurgaPuja(MahaAstami) 	11-10-2005 	Tuesday! 
12 Durga Puja (Maha Navam:) 	12 - 10- 2005 	Wednesday 

, 	13 Durga Puja (Maha Dashami) 	13-10- 2005 	Thursday I 	 01 - 11 - 2005 	Tuesday 
td-uI-Fthe 	 04 - 11 - 2005 	Fnday.  

	

18 Guru Nanak's Birthday 15-11 -2005 	Tuesday 
T.  

	

Rstrictd Kohdys 200 	/ 
L 1 	 Days 	1 

i 	
11 	Maka Sairrit 'i 	 I 	 !i 00 	1 1 r  Friday 
2 Chaitra Sarikrant, 	 14 - 04 - 2005 	Thursday.  
3 •Prophet Mohammed' Birthday/' 

Mahavirjayanti 	 22 -04 - 2005 	Friday 
4 Rath Yatra 	 I 08 - 07 - 2005 	Friday 
5 KarchiPuja 	I 	 14 -07-2005 i 	\ Thursday 
6 Kar Puja 	 02 - 08 2005 	Tuesday 
7 SabeBarat 20L09L2005 	Tuesday 
8 Mahalaya 	 03 - 10 - 2005 	Monday.  
9 Durga Puja (Maha Saptams) 	10 - 10 - 2005 	Monday.  
10 KatiBihu 1 	 18-10-2005 	Tuesday 

	

11 ChhatPuja 	 07-11 -2005 	Monday 

[Oocasons fall on 3aturday 	Occasions fall on $unday 
1 	Janmastami 	27-02005 	I Netap's Birthday 	23-01-2005 2. 	ViskartuaPujà . 17-02005. 	2. Sree Panchamj 	13-02-2005 

	

1 3. Muharram 	20-02-2005 
4 Ram Navami 	17-04-2005 
5. Laxmi Puja '.,. 	16-10-2005 

I... 	 6. Christmas Day. 	25-12-2005 

L 
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[GENE1L HOLIDAYS .2006 ASSAM)] 

1' Id-Uz-Zoha 11/01/06 Wednesda 
2 Re 11blic,  Day 	1 26701/.06 Thursday 

, 31  Sree Sáraswati Puja. 	. 	' 0•f02/06 Friday 4 Muharram 	. 	'l• 	. O/03/06 Thursday 
Holi 	 ' 	. 15L03/06 Wednesday 
MahabirJyanti 1 	1-' -! 	-" 11/04/06 Tuesday 

7 Bo1gBihu  14/04/06 Frida' 81 Independence Day 	' L 15/08/06 Tuesday 9. Janmastami I. 16/08/06 Wednesday 
10 Tithi of Sri Srimanta Sankardev 25/08/06 Friday 
11 Tithiof Sri Madhab Dcv 	' 12/09/06 Tuesday 
12 DurgaPuja(Saptami) 	- 	I 29/09/06 Friday 

• 13 Birthday of Mahatma Gandhi/Dasbami 02/10/06 Monday 
14 Làkshmi puja ' 06110/06 Friday 
15 Id-UI- Fitre 25/10/06 Wednesday 
1 Christmas Day 	 I 25/12/06 Monday 

I 	R21 IDA 

/ 

S . 

 Silpi divas 	 , 17/01/06 Tuesday 
 Neaji's Birthday 23/01/06 ' Monday 

Bir Chilarai l)ivas 13/02/06 Moi'idav 
 Holi 14/03/06 Tucs.dav 
 Tithi of Damodar I)cv 28/04/06 	' F'ridav 
 Janruasava of Sri Madhab Dcv 	' 	' 12/06/06 Monday 
 Raldisa Bandlian 	.. 09/08/06 \Vedncsdav 
 ?'faJdaa 22/09/06 Friday 
 Kati Bihu 18/10/06 \Vcdncsdav 

tO. 
- 

Bhai 1)tj 	 - 24/10/06 ]'ucsdav' 
11. Lichit Divas 24/1 1/06 Friday 

kcasions  ak on  
> Makar Sankranti (Magh Bihu) 14/0 hUB 
> Bohag Bihu 15/04/EI6 
> Budha Purnima 13/05/06 
> Durga Puja (Maha Astami)' 30/0/06 
> 	Diwali/Ucepawali 	. 21/10/06 
> Chhat Puja 

sFd 
28/I0/06 

• Makar Sankranti (Magh Bum) 	15/01/0 
•:• Maha Sivaratri 15/1114/06 
+ IJurga Puja (Maha Navami) 13/05/06 
+ Buru Nnak's Birthday 30/09/0ll 



• 	 To 
The General Manager (P) 
N.F. Railway, Maligaon 

(Thro: Chief Workshop 10ana9er N. FJyBo 

Respected Sir. 

Sub: - MEMORANDUM 

With due veneration . iNc (he undersigned on behalf of all Unions 
representing the Raflwaymen workshop in the NBQ Store depot and workshop beg to 
solicit the privilege to represent the toowing to pur highness to deal with at an appropriate level for justice. 

CWMBQ has issued a letter No.E/122/1tXl dt.07/01/06 and 
07/02/06 regarding holidays to be observed by the store depot of NBQ. It appears from 

, the letters that Hd. Quarters has issued instructions to CWM/NBQ for reduction in the 
holidays of store staff of NBQ vide your Lo. E/131161495p d. 19120-05-05, 'This 
instruction contradicts Rly. Boards instruction Issued in respect of holidays of store depot at N6Q. 

The matter of holidays of NBQ was raised in a meeting of DC/JCM 
held with the Riy. 6oard vide item No. E(LR) 1/93/JCM 2-4 dt. 08/09/93 addressed to 
GM(P)/MLG has sent the extract of the minutes drawn which reads as follows. 

"Under examination In case orders have not, been physically 
implemented in HF 'Rly. this implementation would be held in abeyance." 

Since this was not implemented in NBQ store depot the order has 
abeyance and N6Q stor depot 	s corilinued to foliow '16 holi days Restricted holidays. 	 days 	2.  

This change in holidays is totally arbitrary and in violation of the 
decision taken in the DC/JCM aer 12 years. This is a reduction in number of holidays 
from 18 days to 15 days. 

This arbitrary reduction has created a wide spread 	resentment and discontentment amongst the Railway men of the NBO store depot, 
labour step. As such, we would like to record our strong protest against this anti- 

We therefore urge your active intervention for immediate withdrawal' of 
CWM/NBQ'S order and allow continuance of 18 days holidays for the interest of better lndusfrjai relation. 

Copyto:.. l)CPOIMLQ 	
. 

3)CWE/MLG 
4ICOS/MLG 	

'' 	I CWM/NQ 	
for information & DY.CMM/D/NBQ  

General Sccy. NFRCU & NFRMU/rQ necessary action plea . 
) • 	 $j' SC & ST Association  

9) Gue.ra1 Sey. PRHP/NBQ , 
lO)General Secy. OBC/NBQ 	} 	. 

_Y_0* 
estdent tilf  NFRMU/NBQ i/Sj 	NFREUIN8QS)' PRKP/NSQ(WS) 	

OBCEAJN6QA1SCTENNBQ 

Ii 



• 	 - 	 •- 	 - -•------------ - 

A genr1 	etinç was heic on 	at 11,15 hrs 1  under the 
rijith1p of Shxi S. . 	'4SoI/N13Q upt by the stores 

• staff of JQ/NC3\J do?ot at Tirne Sec/143Q dpct to cnstitutent suit 
case aist aduvinistration in' connection With observatjcn of conrnon 
ho11ajswtth workshop which is not agieea1e by the staff dlspite 
several warning and pay cut by thec4niinistratin 

• 	• 	It has he en•unanimus1y •cided by the staff to constitute a 
itte for representticn ef11ea1ativitiés:timett1e in C3nnQC-
tion with case, 	• 	 •.• 	

I, 

/ The 1O11Owflg staf± are nm1natLc to run the case accor1nçJ.Ly. 

• 	1.' Shri At1 (h, .3asumatary, UiMS/Mrnn,/NJQ,' 	• 	'' 	0 
2 	' 	Kjai Kantl bey, (.AS/G/N?' • 	•. 	3.:* 	ç4 R. 13asurnatry, 	- 	•(cniFin) 
•. 	' 	I'tabindra Shan) 	IvlS—Ii/NQ,.,! 	•.' • 	' • 5 	°  

Braja Gpa1 Dffiaittacharjee. tMS..II/13NGr 

	

.' 	Ghanashywn •KàIita, 	-.II/NBc,. ' 	• 	• 
7 	•' 	 Narayn 1)y 1  )MSI1I/NQ. 	• 	 • 	 • • 	 I  

8. 	Ghanashym CiiouiIhury, DS—IYG/NJQ 
9, 	Rant Ray, Sr,Lbierk/G/p.LjQ, 

• 	 'F' 

• 	• 	• 	
• 	. 	

•.•. 	. 0 0  

- 	

-• 	 / / 	-•- 	 _______________________________________ 
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Office of the General Secretary 
P.O. : Guwahatj-781012 

• 	(Regd. No : 425) 
F;ilv:yi 1I(fl' 	1'((t(:tlt ( 

(Recognised by N. F. Railway. Administration) 

23610/13/16/29 (Rly.), 2571371 (BSNL) 
CEG 23614, 23426 (Rly.), 2570356 (BSNL) 
FAX: 23426 (Rly.). e-mail : nfrmu@sancharnetin 

cV 

........ 
Ref 	 Dated 	

W 

	

, 	 05,. .06200  

To 
The General fnag (P) 
N, F Railway, Matigaon 
C.N'ahaji - 11 

Dear S 	
(f 

	

ir 	
o ttent ion of Sri M. Oharmalingani GPO) 

Sub: Arbetrary reduction of Holidays in Store Depot of NBQ -Arbitrary cut in 
wuges. 	- 

Ret, 	its ctfice letter of even number dated 01.09.06. 

Your attention is drav 	to this office letter cited above, ft is n one day WageS has been deducted from the salar 	 oted with dismay that 
y of the sta oflStore DopotiNBQ for availing notifIed Gelled Holldy or , 1.08.06. The Gazetted Holiday for' the day was 

sctloned for Thj. 

This deduction i. in vioJationf the provisions of Payment of Wages Act, 1936. 

Besides as per provisions of Section 9 (A) of Industrial Disputes At, 19
647 read With The, Foudh Schedule Item No, 5 any change in holiday is termed a change in seice condition, 

for which due notice is to he given to the staff under due fomat as per .prosians of Industrial Disputes (Oentr rules) 1957. But no such notice was issued. As such change in number of 
Holidays made in this case is violative of the provisions of Industrial Disputes Act, 17 and Rules made there under, 

Hence, you are reqtje ,,;t 
ed to refund the wges deducted illealIy already made from the 5ltfiid sotu retoie tire rmbor of Holidays being availed by the staff of Store Depot, NBQ afl along for helter Industrial relation 

Yours  

(Rakh.Das Gupt) 
Genera Secreta Copy to. 	1. CME 	F. RaiIw/MLG (for attention of Sri A. K. Uadhaya) • 	 2. COS 	F. RaijWv1LG (for attention of Sri P. K. Beee) 

They arealso requested to take stes for rend of the money deducted illegally from th staff 
of Store Depot, NBQ and also to restore the number of Holidays availed by the staff of Store Depot, N80 so tong.. : 

$ 	
(Rakhal Ds Gua) 
General Secreta Copy to 	ecrcta YThFRMLJBQ 

Gener " 
• 	

. 	 f,.i' . 	., 	 . 	 . 	 . 	, 

I 	 . 	. 	 , "T1 	'-t''' 	..''. 	.•.f 

qj 
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. 	 ,. Cff1c 	f t he 	' 

Chief Vrkshp 
.. 

New. 

	

0 	 : , 	 • 	 .. 	 / . 	 t021h2/6 	. 

	

S 	YoGiWNQS D  YeC/W/NiQ, 	 PSx;fQ OAVN )Q9 v*c)/tr8Q mA(c)/r 	
Af'NQ AI/W/Q AEXI/w/NJJQ k' 4WWN 1 Q, WC'NQ ACV'/J& e 	SSE of Mch01Gc GPtte/UTh S5//NB th q CS// Mech&EIc i/L'IQ Ch . CiS/GJech 	 Stres/NQ 	

. Q. 
.. . . 

Tirne f ice(NBQ R2AwiVNQ C 
.

/Ad,&G/ 	cantn tiang 

Sub... Hiy9 Jor t4e caJ.enda year 2O7 fr 11 the . 	 ... 	 ..  working in 	prtt & S 	•S 	 . 	 . 	 •StOXbS .dePDts att achod t the NQ wrk3h&ih 
S 	 • 	 • 	 .. . 	 flef: GM()/tL 9 	£/N 	174 

. 	. 	
0 	 • 	 . 	. 

II 4 	 1flh rfrenc t abre with eørsu1tat1en of beth the rcoçnjz wioi 
(NQ Wrkshp branch) the f111g 15(ftø.n) days 	to  ; 0 • obsrv, a$..ørnp .hUdys In the c4lendar y ,oar 207 far Q jj thc? Staff wercing 	orshGGff1cesO deartents stre tpt attached to N8 tr•csh.pG 	::, 	• 	 •• 	 :. 	; 	• 	, . 	 . . '. 	:: 	• .:• 	• 

	

: . . 	 -- 	

- -------------. SN 	fl.i.i day ! 	I 	sate 	 bays 

Pri 
04 

: 

ø1a Uhu 	134207 	It 	iday 	2 
2007. 

Ma 	i 

8ha 
 wectnesd 

Theletonde- 
av 

 

dav 

	

Birthday f Mahati 2,1QØ7 	Tuesday 	.1 0 
- 	 -- 

.lra Pui(Attj.. 	0Lf207 	: 	2 	e 
U . 

.10 ' 

- 	 s 

j 	

' 

H 
JLsav1 	±2 7 j Tusç 	L 

/ 	I 	Thtal 	15days 
There 15 no prvijn f4z any unpaid r restr1ctecTopt1enj) h1iays 0  

12 .  c6 
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!N. F,. R1iJAY . .MAZDOb'R UNIQN 
H 	fl 	lu 	, 	i 

I 	REGI) No 425 ( ASSAM ) 	I  - 	I 	I'  f Recogn18d bythe 	F 	aiIway ,  Adm1nistration 
I. 	 I 	 I I Affiildted tfAl1.india'Railwaymen's FedcratIon& Rind Mazdoor Sabha j 

HEAD OFICBJPADU , 	 !BRrACI4OFICB NEW BON&AIGON 
I

I 	 I 	Phone '- 2544 (R!y) • Phone- 2361O (Central Offièe) •; 	_____________ 	________ 

— 	 'H 	 J 1  

l_/,it 	 l;.IIt j 	I 	 I 	IA1E 

• 	 •! 	 •1 
To 
Chief Woitshoo. Manager, 
NF. Riiway, 	I 

1, 	
I 

I 	 . 	
w Sub:- Holiday for 2007 for orksh i oD ncludmg store stall. 

J 	• 	 t 	 r 
Ref.- YourL2No.EIMI122/IIPt..)U dt.21,12,2006. 

• 	 r-.io:.,. 
- J.M IJJL 

.•' 	. 
• 	 This union cbnstthined to bring your notice that the statement mde in first line of • the letter 'inder referenc " with crnsulttiox of ixth th rcognized unIon( NBQ workshop 

branch ) is not crect. This union has not agreed to follow 15 days holidays in store depti. of 
NBQS in the tripartite meting held on 20.12.06. Heitce this may be corretecl accordh-nlv. 

--------------• ---- ---- --- 	- 	- 	
- 	 - 

This union 1fiirther record its strong protest against the unilateral decision taken by 
i:,i... 	i 	,i.,....iic ..L. 	' .-i..  • 	 Ut%# W.41LWt*.I 	 ILV.# )J1 	tOLt.M4J .) 	J&L& I. 'J UUJ O\ 1 J 	0 	. 	S 	 ILO1I.L(lJ.) j to 15 days as circulated vide letter; under, reference. 

This is illegal and violation of industrial DIsoute Act 

As the issue is under active consideration 
... 	..1 	i...,. 	1, 	 . &tJ*S.l%j 

 
to  U.V4MI LJ . (44.) £&OU%.44A,0 I 441 J~A 	u1C 

2007 erculated vide (fM(P)/MLG's iJNo.M1C- 174 
to 
	 hs.th..e Trrhc,h-J rc.l.ifrIrl 

of Railway Board, the store staff may be 
.. c ILOLLJ4LJO 	 ft4& LLU U..)IL (*.LJ*t Oc4L&L'%..3 	OI 

No. 1 / 122 / 0/ YLX)U( U), dt5.12.200o 

I 	
. 	 I • I 	Yours fäi.th1Iv 

X , , "ah 

NFKMU I 	Workshop Eranch 
C'rtrn, t(\ • 	 I  

I. 	U.iVflVL/U/NBQS ... rormrcrnianon ana necessary action please. 

2. 	GS/NFRMU/PNO .....for inftnnatjon and necessary action please. 
"I. 

ur~' 

 ith1j1v 

Br. Soorot.ary 
NtKMt) I Nth.1 Workshop liranch 

i- 	if.  • 	
• 	jrv 

-•':-ii1Q, I. 	 I•-- 	

- •i! 	1 ;P. 	:.;t 	•( 
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Sub :- Prayer br rcuuding the wages deducted illegally and for restoration of 

number of ho idays availed by the Staff of Store Depot NBQ. 

., 

Under the inste.tion of my,  clients in various groups of Railway 

men work:shop in the NI3Q Store Depot and workshop who are reprentcd by the 

Unions namely NF'MU / NBQ (WS), PRKP / NBQ (WS), OBCEA. / NBQ and 

AlSCTE' / NBQ give you this pleader's notice as follows 

Thai my elits beg to state that CWM / NBQ has issued a letter NO.- 

E / M / 12211 1! PL-X1 dtd 01:01.06 and 07102106 Regarding holidays 

to be enjoyed by the store depot of NBQ. It appears from the letters that 

1-lead Quart rs has issued instruction to CWM / NBQ for reduction in 

the hoidays of Store staff of NBQ vide your letter No. E/ U6 / 16 / 49 

INSP dt 19 / 20 - 05 - 05. This instruction contradicts Railway 

Board's instruction issued in respect of holidays of store depot at NBQ. 

That my clients (Unions) beg to state that matter of holidays of NBQ 

was raised in a meeting of DC / JCM held with the Riy Board vide item 

No. E (LR) / 1 / 93 JCM 2-4 dtd. 08 / 09 / 93 addressed to the GM (P) 

MLG : The extract of the minutes reads as follows 

"Undcr examination. In case order have not been physically 

implemented in NF Rly. This implementation would be held in 

abeyance." 

Since this was not implemented in NBQ Store depot the 

order has been held in abeyance and NI3Q store depot has continued to 

follow 16 holidays ± 2 restricted holidays. 

That my clients beg to state that the change in holidays is totally 

arbitrary and in violation of the decision taken in the DC / JCM after 



I 	 2 	 I. 

12 years. 'l'his i1cduction is from 18 days to 15 days. It is an anti labour 

step and my clients represented your honour praying for withdrawal of 

CWM I NBQ's order and allow to enjoy 18 days holidays, but the same 

is not considered. 

4. 	That my clients further state that one day wages has been deducted 

from the salary of the staff of store Depot / NBQ for availing notified 

Gazetted 1-lolidays on 16/08/06 sanctioned for Janmasthami Tithi. 

This deduction is in violation of the provisions of payment of wages 

Act, 1936 Moreover, Section 9 (A) of Industrial disputes Act, 1947 

read with the Fourth' Schcduled in item No. 5 provides that any change 

in holidays is termed as change in service condition for which due 

notice is to the given to the staff under due format as per provisions of 

Industrial Dispute (Central Rules) 1957; But no such notice was 

issued As such change in number of Holidays made in the case is 

violative of the provisions of Industrial Dispute Act, 1947, other 

relevant ru1s and 'Act in force. Hence,: the deduction of wages is 

illegal and arbitrary. My clients have prayed for refunding the same by 
In 

submitting 	representation dtd 5/10/06, but no consideration has 

• been paid. 
Therefore, you honour has been requested once again to 

refund the wages deducted from the member of staff represented by my 

client unions and also to restore the numbcr of holidays as availed 

earlier by the Staff of Store Depot NBQ by speaking order within a 

period of. 15 days from the date of receipt of this notice, failing which 
• 	appropriate legal action will be taken for redressal of their grievances 

for which you will be solely and wholy 	 . 

I hope and trust 	that you will do the needful to avoid 

litigation. 

Yours sincerely, 

(A.R.Sikdar 

N B A copy of this notice is kept in my chamber for future reference 

Copyto: 
The Chief Workshop Manager 

• • 
	NF Riy, / NBQ for favour of information. 



• 	
•: 	 CALI L 

ADDRESS 

Tw- 

: 


